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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA-BENCH, KOLKATA

Date of order : 8.7.2019No. O.A. 350/00719/2018

HonlDle Ms. Bidisha Banerjee, Judicial Member 
HonTole Dr. Nandita Chatterjee, Administrative Member

Present

Ex-Hon Sub Maj Subindu Kumar Mandal, 
Son of late Bhakta Char an Mandal, 
Residing Vill - Beler Dhanya Kuria,
P.O. - Sikra Kulingram,
P.S. - Baskhat;
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4. Ex-Hav/PNA K.Z. AH, 

Son of unknown, 
EGHS Polyclinic, 
Alipore,
Kolkata - 700 027.

Respondents

Mr. A.K. Khan, CounselFor the Applicant

For the Respondents Ms. D. Nag, Counsel
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ORDER (OraU

Per Dr. Nandtta Chatteriee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

“i. The impugned letter of termination being Letter No. 103/8/ECHS/27 
dated 24 Jan 2018 issued by OIC ECHS, Station Cell ECHS, HQ Bengal Area, 
be declared illegal and be set aside;

The applicant be declared, entitled to get reappointed as Nursing 
Assistant in ECHS Polyclinic?KblKata^w.eT;tOtoApr 2018;
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despite the factihat he’had attended^the interaewfor same.

According to the applicant, all other except him, who were 

working in their respective positions as contractual Nursing Assistants 

have been reselected and their appointments were extended.

The applicant had preferred a representation dated 20.4.2018 but

the same not having been replied to, and, being aggrieved, the applicant

has approached the Tribunal in the instant O.A.

Ld. Counsel for the applicant further submits that the applicant 

would be fairly satisfied if a direction is issued on the concerned
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respondent authority to decide on the representation of the applicant

dated 20.4.2018 at Annexure A-5 to the O.A.

5. Ld. Counsel for the respondents does not object to consideration of

such representation in accordance with law.

Accordingly, without entering into the merits of the matter and,6.

with the consent of the parties, we direct the respondent No. 3, who is

the Officer-in-Charge, Station Cell (ECHS) HQ Bengal Area, Kolkata to 

examine the contents of^the" representation^, of the applicant dated
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(Bidisha Banerjee) 

Judicial Member
(Dr* Nandita Chatterjee) 
Administrative Member

SP


